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IN THE CEN'lltAL ADt-1INIS'l'RATIVE l'RIB\JN\L, ----;::/\ 

JA IPUR BEl-t:H, JAIPLJR ~ 

\ 

Date of order: 24-10-1996 

CP No.18/96 (QA No. 387/94) 

Kewal Ram Israni, Senior Accounts Officer (IC), 
Office of the Chief General i-'13.nager, Telecommunications, 
Raj-9sthan Telecom Circle, Jaipur. 

• • · J:etit ioner 

Vers.us 

Shri A.N.P:rasad, Chief General ~anager, Telecommr.lni­
cations, Rajasthan 'l'~lecom Circle, Jaipur • 

• • Resporrlent 

Mr. K.L.Thawani, counsel for the petitioner 

Mr. M.Ra:fiq, counsel for the resporrlent 

CORAM: 

Hon' ble Mr. Go_pal Krishna, Vice Chairman 

Hon' ble Mr. O.P.S .. harma, Administrative Member 

ORDER 

Pet1tloner Shri Kewal Ram Israni has filed 

this Contempt Petition against the resporrlent under 

Sect ion 17 of the Administrative Tribuna-ls Act, 1985, 

alleging that by not complying with the order of the 

Tribunal passed in OA l'b.387/1994 on 15-11-1995, the 

respon:lent h=ts committed contempt of court. 

2. We have heard the learned counsel for the 

parties and have carefully perused the records. 

3. The learned counsel for the I.Jetitioner has 

stated that the order of the 'rribunal has since been 

complied with vidt= Ann.R3. No case of contempt is 

made out. This Contempt ~tition iS dismissed. 

Notices issued are discharged. 

<o.fM, ~"-~' 
(Gopal Krishna~ 

Administrative Member Vice Chairman 
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